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elchtb Amendment Rulea, 
1966, published in NotiAca
tion No. G.S.R. 168' in 
Gazette of India, dated the 
20th November, 1965. 

(Iv) The Customs and Central 
J!:xcue, Duties Export Draw
back (General) Seventy-ninth 
Amendment Rules, 1965, put,. 
lished in Notification No. 
G.S.R. 168' In Gazette of 
India. dated t.he 20th Novem
ber, 1965. 

(v) The Customs and Central 
Excise Duties Export Draw• 
back (General), EIChtletb 
Amendment Rule•, 11165, pub
liahed in Notification No. 
G.S.R. 1686 in Guette of 
India, dated the 20th Novem
ber, 1965. 

(vi) The Custom• and Central 
El<ciae Duties l:xport Draw
back (General) Eighty-lint 
Amendment Rules, 1965, pub
lished In Notification No. 
G.S.R. 1687 in Gazette of 
India, dated the 20th Novem
ber, 11165. 

(Yil) The Customs and Cenlr•I 
Ex.else Duties Export Draw-
back (General) Eighty. 
1econd Amendment Rulu, 
1965, published in Notifica
tion No. G.S.R. 1688 in 
Gazette of India. datc'<l the 
20th November, 1965. 

[Placed in Libr«ry. Sec No. LT-
5286185]. 

1%.U bn. 

MESSAGES FROM RAJYA SABHA 
s«�rr: Sir, I have to report the 

following Mcssa,tes r�cived from the 
Secretary of RaJya Sabha: 

(I) 'ln accordance with the pro
Yieiona of Nb-Nie (8) or 

rule 1118 of the Rulea of Pro-. 
cedure and Conduct of Bual
n- In the Rajya Sabha, I 
am �led to retum here
with the Taxation Lawa. 
(Amendment and M.lacella
neoUJ Provisions) Bill, 1965, 
which wu pal!Sed by the Lok 
Sabha at l'tll alttin& held on 
tbt 181h NoV'ffll!ler, 1'6�. 111d 
transmitted to the Rajya. 
Sabha for !ta recommenda
tiona and to state that thl• 
Houae has no reeommenda
tiona to make to the Lok 
Sabha In reaard td' the aaid 
Bill.' 

(ii) 'I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at lta aittin& held on 
Tuesda,y, the 30th November, 
11165, passed the enclosed 
motion concurrinf In the 
recommendation of the Lok 
S3bha that the Rajya Sabha 
do join in the Joint Com
mittee of the Houses on the 
Bill to regulate the procedure 
for the investigation and 
proof ol the miabehaviour or 
incopaclty ol a Judge of the 
Supwm,• Court or of a Hieb 
Court and tor the presenta
tion· of an address by Parlia
ment to th" Prealdent. The 
names of the Memben nomi
noted ,by the Rajya Sabha to 
serve on the aaid J olnt Com
mittee •re set out In the 
motion! 

MOTJON 

'That this House concur1 in th� 
re�ommen<l•t1ons o! the Lok 
Sabha th11t the Rajya Sabho do 
join in the Joint Commith.'<' of 
the Houses on the Bill to regu
late the procedure for the inveoti
gation and proof of tht" misbe
haviour or incapacity ol a Judge 
of the Suprrmp Court or of a 
Hieh Court and !or the pre,en
ta,ion of an addr�ss by Parlia
ment to the Pretident, and tt· 
aoln, that the tollowlnc memberw 
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(Secretary] 
of the Rajya Sabha be nominated 
to •erve on the &aid Joint Com
mittee: 

I. Shrlmati C. Ammanna Raja 
2. Shri J aitu·khlal Hathi 
3. Shr! Akbar AJ.i Kban 
4 .  Shrl R. S. Kh@nlkk&r 
5. Shri Debabrata MookerJee 
6. Shri G. S. Pathak 
7. Prof. M, Ruthnannmy 

.8. Shrl P. N. Sapru 
9. Shri D. L. Sen Gupta 

10. Shrl K.  K. Shahtt.' 

11.S7 bra. 

MOTIONS RE: (i) FOOD SITUATION 
AND (iil SlTUATION ARISING 
OUT OF DROUGHT CONDITIONS 
-<Ontd. 
Mr. !lpealter: We th,m take up 

further consideration of the motion 
on food situation. Out of 15 hours, 
4 houro and 15 minutes have ·been 
spent; 10 hours and 45 minute. re
main. 

Bllrl 8. M. ll&Del'Jee (Kanpur): 
would like to know one thing. We 
are havinc the dlscu11ion on this 
motion. Will the Minister reply on 
the 6th? 

Mr. Speaker: Yes. Shrimati Jyotma 
Chanda. 

Shrlmatl Jyotaaa Chanda (Cachar): 
I was trying to brine to the notice 
of the Government that some waste 
lands were lying in tea 1arden areas 
and al.so in areas mana,ed by the 
companie1. l would rcque1t the Gov
ernment to take steps to brin, those 
ureas under the Co-opentive Socie
ties Act and bring those lands under 
culli,·alion. I would aloo request the 
Oovernmcnt to penalile thoee com
panies it they do not u1e tho1e lands. 
I al10 like to bring to your notice 
that, if the land reform, are neces
,.,.,.. Government obould reoort to 

them immediately without any hesi
tation. I also appeal to the Government 
that introduction of rationin& for the 
present be made in all major citiea 
a.nd town, to overcome the present 
ahortage of foodgrain,. To make it 
1uccessful, procurement of foodcralns 
should be made through State Trad
ing and bu� stocks should ·be main
tained in every State to meet the 
emergency and alao to control rise in 
prices. Government abOuld be more 
vicilant regarding their ,tocks. Due 
to improper care or ne1Jigence, tood
gratn1 are wafted In Government 
godow111 a, it happened in West 
Benaal during the last monaoon time. 
Large quantities of foodgralna are 
srnuggl.cl to East Pakiatan aloo 
through the borders of Aaaam, Tri
pura and Weet Benpl; l would 
request the Govemment to take 
immediate steps to stop these totally. 

Fish farming ahould alao be en
couraeed and increased supply of 
1pawn1 ahuuld 1:1leo be made through 
Government Fisheries at cheaper 
rates. 

Active propaganda to change the 
food habits of people, especially cut. 
tins down of cereala, can be made, 
but at the aame time It Ill the duty 
and responsibility of 'the Government 
to supply other eatable things in 
cheaper rates u a subaidiary food. 

Govemment should also take strict 
measure• against the hoarders and 
blackmarketeera of foodgrains. I 
would urge upon the Government to 
give priority to communication along 
with augmentation of foodgrains; 
otherwise. movement of foodrrains 
will suffer and a huge amount will 
be waat.c!. 

A few years back, during the time 
ot famine in the Mlzo Hlll Dbtrict, 
the Assam Government had to re�rt 
to air-dropping to feed tbe people in 
that diatrlc'I. A hu.,e amount of food. 
stutT was wasted by air-dropping. 
Even 110w, dur!n, the monsoon, food
atuffll att to be carried there and 


